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DIiR DATED 3$.7.2e63. 

Nn e 4ppearS for the A j~plicant;nor the 

A1icaflt is jest in Lletso.n ivhen the matter was 

Call&.UIJwcVGL, 	 LeaLfled. Senior Standinc 

Cansa1 is presit ar1 

B Y filinç ;his ccic!inl AlicaLi*fl,te 

p1icant has preyed for a direction t, be issued to 

the aesp.ndts to aeint him in any capacity for 

which he is found. fit under compassion ate apointm&t 

scheme of the Res pond1tDepa rtmen t. 

Re5pofldts have already examine. hi 

case and the circle Melaxtion Committee (in shzt 

CRC) had recommended, his case for apointrnent undcr 

c,massi,nate ground as Gr.'D' in erhamur DivisiOn 

de their Mio N..R/l7-l/92 dated 10.6.1998 under 

ifl exure-4 • However, the Responden ts hdVe SUJDLflI. tted 
ap*1fl tfl1en 

that on accunt of lack of vaccy under c,massionte 

quota, they c,uld net offer him any apoictrnent so fare 

The Apjlicaflt in this 	iginal %plolication, has 

expressed his williness to take an offer of appointment 

which would mean that he wOuld not be unwillingta acce.t 

an offer of a.iittrnent as GDSMGDD'GDSBPM Etc. 

according to his educaticnal qnjalification.A?p1icant's 

father was working as OveLseer when he died leavinC a 

large family behind him. j 	 the 

) 	all - 1i& 	 116 	1icant 

0 0 0 . 	

Y---- 



a 

(.AaNG.453 of 2081 

is net able to follow-uP  this  Original Apl icatien 

before this Tribunal; for which neither his counsel 

could appear nor copy of counter could be Served on 

him and that is why, the --oiy of th counter was sent 

to the Applicant by post. it is in these circmstnces 

I feel that here is a case which ne&s 	seciil 

attention of the c.urt to come to rescue of the 

Applicant and his family from very many untold difficulti 

in managing their riveliheed. 

Having regard to the family canditien of 

thed ceaSe GeverrAmt servant and the raer me by 

the Apiicant. I feel that it is a fit case- where the 

ReSiI*fld1tS suld try to come to  the help of the 

family of the deceased Go Verflmen servant who are in 

ir5igen csnditi,fl and consider the case of the L Appilifl 

for offering him an app.incflent under rehabilitation 

assistance scheme against a vacancy many ot the GDS 

category which may arise in serharnur Division. 

The Applickit is also directed to send an 

application to Responient No.3 giving his preference 

for app.intmt in any of the categories of  GDS  within 

39 days on receipt of this srdr, or, receipt of his 

application, jespandent 1o.3 sheuld consider the 

eligibility of the kppiicarit for appointment against a 

crs post in terms of his educational qertificatWafld 

ether ceL'tlficat4s already sunitted by the alicant 

to him vide nnexure-S to the GA.The aajntment)  in any 

case1shill be made strictly in terms of recruitment 



rules prescrioed in this regard. 

In the result, this Criginal Applicati.n 

is dispOsed .f in afarestated terms.N. cssts. 

Send Cbpie! Of  thic srer to all the 

parties. 

C]1- CHAI RMAN 


